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Applicant Sita Ram in this application u/s 19 of the 

I 
I 

Administrative Tribunals Act, 1985, has prayed for a direction 

to th8 r8sp.:1ndents to .::.:msidi:r the seni·:irity posith;n as contai-

ned in the seniority list. He ha:= aL::o prayed fc•r quashing the 

impugned or-der dated £: .8. 90 (Annexure: A-1) qua him. He has 

also pr.~yed for a direction to the respondents to adhere to and 

implement the seniority list dated 30 .5 .85 notified by the 

respondent No .3 • 

2. We have he.:;.r.j the le :irned .:::ounsel f·:>r the p2rties. ·rhe 

learned .::oun se l f.:iJ.: the parties . want th is matter ti:; b~ di~posed 

I 

of at the stage eof dirsction. The le:arned 1:oun.sel for the 

applicant 1.nstead of pressin.;r the Oi"\ on merits, during the 

course of argument:=.:, see:l:s permission t•'.:• \.:ithdraw the same. 

Appl ii: ant• s t:ounsr::l is permitti?.d to withdraw the OA, which is 

dismissed as h::tvini;_:i been withdr:i\,n. no order .:1.s to .:ozts. 
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